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EFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

APPEAL NO. 5§ OF 2023

Santosh Kumar Singh ....Applicant
Versus
State Level Environment Impact Assessment

Authority Uttar Pradesh & Ors. ....Respondent(s)

BRIEF RESPONSE ON BEHALF OF THE RESPONDENT NO.
4, UTTAR PRADESH POLLUTION CONTROL BOARD

I, Ajeet Kumar Suman S/o Late Baliram Vimal, aged about 50 years,
R/o HIG-1056, Sector-I, Aashiyana, Lucknow do hereby solemnly

affirm and state as under:

That I am presently posted as Regional Officer of Uttar Pradesh
Pollution Control Board (hereinafter “UPPCB”), Azamgarh. I
say that I am fully conversant with the facts of the case and am

competent and authorised to swear the present Affidavit.

p qﬂ’\\ _
S — |
/ 2. That present matter is against the grant of Environmental

Clearance (EC) dated 24.01.2023 for setting up Common Bio-
Medical Waste Treatment Facility (CBWTT) to be set up by
| Silkon Biotech Private Limited in District Azamgarh, Uttar
Pradesh.

Response in OA 623 of 2024
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3. That vide its order dated 13.04.2024 this Hon’ble National
Green Tribunal, Principal Bench, New Delhi (hereinafter

Hon’ble Tribunal) was pleased to dismiss the present Appeal.

4.  That against the order dated 13.04.2023 passed by this Hon'ble
Tribunal the appellant has preferred a Civil Appeal No.
4178/2023 before the Hon'ble Supreme Court. The Hon'ble
Supreme Court vide its order dated 25.07.2024 remanded the

matter for consideration afresh.

5. That the SEIAA, UP has granted the Environmental Clearance
(EC) vides Ref. No. 485/Parya./SEIAA/6695/2021 and File No.
6695 dated 25.03.2022 to the Project Proponent.
A true copy of EC dated 25.03.2022 is annexed herewith as
Annexure R4/1.

6. That in pursuance to the application dated 22.10.2021 of the
Project Proponent seeking Consent to Establish (CTE), the
Uttar Pradesh Pollution Control Board has carried out an

inspection on 16.11.2021.

S. S. Khan

(Advoﬂateg
Regd.No.44(51%

A true copy of the inspection report dated 25.11.2021 is

\, That in view of the recommendation made in the inspection
J port dated 25.11.2021, a CTE was granted / approved by the
Py UPPCB  vide Ref. No. 140054/UPPCB/AZAMGARH
(UPPCBRO)/CTE/AZAMGARH/2021 dated 03.03.2022.

Response in OA 623 of 2024
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A true copy of CTE is annexed herewith and marked as
Annexure R4/3.

8. . That the UPPCB craves leave of this Hon'ble Tribunal to file a
detailed reply to the Appeal, if so directed by the Hon'ble

- Tribunal.
o
\ Ve
INT
VERIFICATION: ATTESTED

Veritied at pf L awaqayjon this the.‘?/gﬁ(\iay of December 2024 that
the contents of above-affidavit are true and correct to my knowledge
based on records and information received and believed to be true, no

art of it is false and nothing material has been concealed therefrom.

AT*E};“Y 2

2ok \ouon 5 f\r‘-— AL am ol
utied that Sn/Smi.. A\ %aﬁm[eﬁn v

D! aged abOUL. e
-:.w:r?udav it before me ! jay at About:.;j 1
: lPM o dated.. oh G
SA‘ ‘952 Wh idavit | have’
ent that he
ex.sr- "\mg the depon S“ P
»attsi ege“rgt:enl:!: :t,\a conients nts of th;ugfldawt VEPL-'Q** n \ LW
:‘rh:}: rr1eac| over and expiai to H

tified
5 Personally Know 10 e Of 13S0 \\L
rakiVAGVOCEYS. L
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ANNEXURE R4/1

4

State Level Environment Impact Assessment Authority, Uttar Pradesh

e e B e U ettt e i eanrs

Birectorate of Eavironment, U.p

Yirert Khand. |, oz Negar, Lackame 226010

To,
/s Sithon Biotech Put.tig,
Village. Bhadon, Pargang- Miahul, Tehsil- Martingan;,
Disteicy- Aramgarh, U@,

Ref. No. /Parya/SEIAA/6695 /2021 Oater’ ) “omarch, 2022
Sub:  Terms of Reference for Proposed Comman Biomedical Waste Treatment Facility (CBWTYE) at
Vilf- Bhadon-Mahul, PG-Martinganj, Distt-Azamgarh, Uttar Pradesh, M/s Silkon Biotech Private
Limited.

Reference- MoEFCC Proposal no- S#A/UP/M!S/GSBIO/ZOZI & SEIAA, U.P File no- 6645

Dear Sie,

This 15 with reference 1o YOur application f lptiar dited 241 1-2021, 01-12-2021 & 06-01-2022
07 above Mentionad subzect, The matier was considered by SEAC in meeting held on 11-12-2001 BT
SEIAA in meeting held 9a 07.02 20022,

A PrESENIELON was made by she Rréject propanent 210n8 with ther consuliant pd/s indiar
Glycols Pyt L1d 1o SEACon 11 12 20

Broject Detsils as submitted or informed by the Project Proponent and their Lonsultant

The projact ATCRONENT. through the documents ang praseriation gave foliowing details about

their project -
i Tueterms of reference i soupht for Comeon Bicmedical Waste Treatment Facrny {CBWTET a1 v
Bhador-fManul ?O-Mar‘:ingang, Distt-fzamgarh, Uttar Pradesh, pafs silkon Bioteh Private Limited,
res O_F»t__@g«gx_ggj&cm

e e e e B S R

i S Parameter ; Description
i
| Mo
i CBWTE ¢ SLeECry
* ElA Notificalion 141k Sep, 2006 2
: i subBsequent amendro it dated is: Uecermber, 2009 &
: : ,
[ April, 2015,
b2 - Proposed Prajece LEnvitonment Ulearance for Proposed Common Bie
| Waste ireatment Faciity [CBWTF) by Silkor Bigtech Drivate
! Limited iz focated at, Vidl- Bhadon-s ahuyl PO Aartingang Distt.
]
] Uttar Pradesh,
S i t Ao i b=
3.
4.
5. Ik ion VL Bnadon-Mahul 0 Martingany Dishy Aramgarh, Utrar
&. W
“
=
. ST . M e .*.,.N...__.._“._,_h_k..._*,-.....,...--.. et ket e -
C Wiatay Requiremem PTota ~ 1100 KID
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5

Terms ¢f Belorarte for Proposed Commpn RBacengedical Wiastq Yroatment Faclity (CBWTE) 3t Vil Bhadan Afzhul, PO SPdartengarng,
Oestt-Azamgzarh, Uttar Pradesh, M{s Sitkan Biotesh Drvate Limsded

I<LD) ) | Fresh - 7 10 XLD o }
o |Recyea-3501D
. Source of water | Ground water Supply i
. : Water Break- up [ ineneration Process 7240
' HLD :
Steam Gereration (Hest fxchanger! : 8.20
KEDY _
M. scelianeous e, Hoor & Venicle washing etc . 3.80
LD
C‘;Jn‘m't" Purpose 050
CKLD
| Gresn Rl © 4,00
;’ KD
| . Total P10 LD |
9] Waste Water Proposed ETP éf‘am:;ry ~10.9 £1D] ;
[ Management Ing. AC{i"Itiﬁs'd XLD, Domestic Purgose: 8 50 KLD. j
{ Waste water Troated water from proposed ETP will e reused in Green belt ,
gensration for irrigation purpose.
. Mode of Disposa , f
0 - Employment ' Tetal - 20 Nos. I
___ Beneration
1t ? Power  Supply/  Start 5[} Totsl - 40 KVA (Sources nUP:?’!:L) - :
’ CPowear
12 | DGsets il 35.0 KVA (01 No |
E 13 ” , ..a"d form, ,..,ul LS8 Srivate Lang
! - and land ownership
3 _'V'_V’.-jftf.r‘ff;-vqw{r?i?_‘:&f?t details
5. Requirement for ' Wa:erm ‘ : Process ,f"‘;*.'asxvz w‘atrer ETP ‘%e*“of‘u/ :
(Mo | Lonsumpron (tosses | gencation  fosses  Reuse
A Pracess(Scrudbing) 240 (140 100 020 080
'8, Steam clmma»;on 0.20 £0.05 015 ooy 0.0 ?
_ {Autedlaving) :
'€ " Miscetlaneous ic., 380 o 30 060 39
| Ficer washing, \'s?hic!ﬁ- {
: Hashing etc A S . B A —
LD Domestic Purpose 060 1030 000 000
L E. Green 8ot . 3.0 ’ L 000 ic.00 " 0.00
Total (K17 Day) : 575 535 085 390

;
|
i3

T R S R S

m'ma 1'2’ Pm e5s an d O SL.‘ LD of uz-ﬁ"
iy 0.0 XLDEH

rEEle d ff-sm “=,,,

= Waste water (4,75 KLD])

wales generated from d:;imusl:-ii. wse witl be subjected o Proposed FTP §C g

Treated water from {3 90 LD} will b2 reused i scruhber fo CoOlng purpose
= The z2nlire system shal be 2 zers 4 scharge system in terms of wastewater discnarge from the
PrOcess 35 the entire wastewater is recirculated thro igh £TH. Domestic Wastewaier chall be
FEated in & sepuc tank and shall oe coliected in separate tank froas w hers 4 shall be pumped

fur ier vp stior of green Beltin the facilty pre /

o>

b 1

| Quantity of |
c NG I hazardeous ZETSS
[

| Generaled [Anprox )

Treaiment/ Disposal
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Terms of Reference for Prapused Commoa & amsdical Waste Treatment faciiny (CHWTF a1 Wil Bhadon-tdahul, $O-Mamingani,

7 Spent Ol fram DO SO RETOA

Diz1t-A

magesh, M5 Sitkan Blotech Private Uemitod

[

(=al

; Handed over to
sy authorged
recyclessire proeessors

Ducarded : ‘xbé_‘. Mos /annun : 23.1 : Handed cverto
Containers /Barrals Cauthorized

e o : | recyeiers/ra-processors
Sludge fr::m WL‘* 1O 8MTPA | i Ser-:d Lo TSDE /Lo

Scrubbers i , reCessing éndustnu
4 " Ash from 5.0 MIPA {372 ’ Send to TSDF /
dicinsrator and flue i processing mdustr:es
i gas cleaning ;
| ‘
5.
The proponent/consyitant c¢urng the presentation prasentad the availabil ity of HCF's beds
detals which 15 more than LG.f};}(} in /5 kms racdius of the oroposed CBWTE. The Project
proponent/consuitant also providged 3 ¢ copy of the report from the Regional Offis cior, UPPCA,

SEAC / SEIAA discussed the matier and recommended / granted ToR to the said project with

stasdard TaR (a5 proscribeg by Ministry of Enviranment, Farest & Chmats Change, Govsrnment of
india) slong with additiona! To® for prepaning DA-EMP repart

Terms o

tad

ence {ToR)

The project proponent shall submit HCF's beds details and other Hio medical waste source
duly certified by conterning CMGCs and other competent authority in the radial d;s{af‘ch of 7
ks ared of proposed CBWTF 3t the me of EIA presentation.

Fropect progonent shall submit the et wise clanfication/ groposal for biomedizal waste
treatment and disposal with respect 10 révised guidahnes for (R’ SVWITE 2016 of CPCA,

5
3

The proposal should inciude storaz gefcollection facility ot praposed site for biomedics WSl 3
per CBMWTFE revised guidelines 2016 of CPCS.

Lelters from IMIO/UPPLS reg ardmp feasibilty/requirement of Common Biomedical Wacte
realment Facility ot the oroposad site.

Lommon bicmedical waetle jm, eatory should be provided,

Tha £IA report should zddress regarding the disposz] of covid-19 wasie &s per the islest
pudelines.

PR/Consultant should provide the details of other bhio medica! waste facility wathin 75 Kn
radius of the proposed site with location and peo coordmates (along with map)

progonent submat the comphiarce of revised Guideiines for Comman Bio Med:ical
Treatment Facilny, 2016 issued oy CRIB.
Reasons for selecting the site with details of
; mlh COmparative statemor

ined/rejected/selected on
Ing examingtion shayld
site suitability in terms of en“iru:’:m;;rudé damages, respurces suslainahik by sssociated
with selzcted site as cormpared io rejected sites. The anzlysis should inciude parameters
t-listing selected site

YLoand reasony

wonsideted along with weightage cri
£y

Submit the detads of the roatd/rai .r(’)!lrxr‘{iwﬁ*; alang with the bkely impacts and mtgative

AS..L,\'m: the present fand use andg permission fequired for ary conversion such as forest
e

agnaculiu
Exooutive
use o res

Sl ~ giving a orima face idea of the objactives o

¢ I additen, o should provide FRP
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Terms of Refpronce for Proposed Comman Ricmadical Wage Treatmect Facility (CBWTH] at Viil- Bhadan. Alabal, RO-Blartingang.
Gutt-Azamgarh, Uttar Pradesh, 3473 & tkgn Riotech Privats Limitad.

13, Lang requirement for the faci Hiy including 48 Break up for vanous Purposes, s avababiiity and
eplimizatian,

14. Detavds of proposed fayout clearly demarcabing various activilies such as securily. Waste
Sler3ge Rooms, Waste Yreatment Equipment Reoms/Areas, Treated Waste Stgrags Room,
Poliution Control Dovices ke APCS and TP, ash steragefdispasal area, vehicle washing areas,
gng others such as 3dmin area, worker's 1oom, health cenlers, grasabislt, el

15. Datails on caflection and transportation o £ Bio Medical Waste from health care ssia Hishments,
M. of vehicles and featura of vehicles ate) ,

ih. Detads of the treatment squipment’s capacity and make. Deta iiz of the incineration system - a
statement 0n the compiance to the CPCR guideiines for common bic medical waste
nCiner3tors in respert of waste feed cutoffs, Jw'“mm parameters of combusiion chambers,
flue gas cleaning, ash handling, etc. Details on fue reguirement or inginegration. Details on flue
Zas emissions dx;cmgw: & through stack and propossd Dc:-hmnaﬁ. canlrol technologizs Details onr
residuefash gensration and mar nagement. Details of waste heat utitization, if any, Details an
wastewster management alongwitii rers dischs AVRE pRans as comnmutted Dy the project

propanent.

17 Deiails of the proposed overall safety and heasith protection measures and submit specdic
pfogramme,

18 Deosils on source of water and power supply afon" wath solar Light provision.

19. Details of the existing access road(sl/walkways 1o the sosganed operat:ons in the site and its
fayout.

20 Lecation of the woinsration ia oty and nezarest habitats with distances fram the faciiity to be
demarcated oo a taposhes: i1 xi) ( scale)

2i.land use map based on satelite ,ma,u} ¢ ncluthng lacation specific sensiities such as
national parks / wildlife sarcius sry, viltages, industries, e,

22. Tepography details,

3. Surface water quaiity of nearby water hodies.

24. Detsils on proposed groundwater monitoring wells, locations, frequency of monitoring,

parameters, elc.

Corporate Environments! Rzsponsibility (CER! shal be prepared by lhe project proposent and

the datads of the varmous br‘ads of expenditure to be sdbm tied as per the guidelines provideo

(o)
(%ai

i the recent CER notification No. 226 57201715 81 dated 0170572018 A copy of resalution as
above shall be :ubrmmc b the authority alongwitn hist of pereficlaries with their mobite
nes./address. ‘

26 Acton plan for the g beit development in arcordance 1o CPCE puslished puidetinaes,

27. betsis on polluz:o'w E' ol techrelegies and enline monitoring : equipments.

28. Details un m on:twmg of pollutants a1 source —performance of the incineratar including
operating  heours, fuel onsumpiion,  operating  patamelers [Cembusbion chambsr -
iEmperature, pressure, S1ack temperature, total particulate matter, HOYL MNOx ax per o Med-al
Waste (Management & Handhing! Rules 4998,

29, Stack and fugitive omissions my ay he monitored for SEM, 02 & NOX as per Bin Medical Waste
iManagerment & Hanalyg i Rutes 2016

30 dgfam of Administrative and technical Siganizational slruciure.

31 EMP devised to *m{:gate the adverse impacls of the projeet shoule be provided along with

Hemowite cost of s in

sntalion (Capdtal 2nd recurring casts)

iz of the emergency preparedngss plan and on-site & nifc i@ gisaster managzement plan
35 vit 1 be suhmitted foar the ary vl Surveys done with detaied pr rﬂﬂgh‘ﬁ ihs of SIONROrIng

mne the dz tas of tra r1~po tation of Hazerdous wastes, and i1y safety i handling
: “.~‘f on line poilutant monitoring.

a0t Fouron
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Terms of Raterence for Proposed Common Biomadical Waste Yreaiment Facility (CBWYE] b Vill- Bhadon-Mabal, 20-hMarting ni,
Dlt-Azamparh, Uttar Fradexh M/ Sdbon Biotech Private Limited.

37 Mol for disposal of ash through tne 1SOF,

38 MoU Tor dispozal of scrubtbing wastie water through Cefp

39, Examine and submit details of mg rutoring of water quality arcund the tandili site.

40. sxarvine and submit details of the odour contol Measures

41 Examene and submit details of impact on water body and mitgative measures during rainy
SEANON

L2, Dnwsrormenlal Management Blan should be dccompanied with Environmantal Monitoring Plan
ang environmental cost ard & c«:a!m dassessmeal. Regular monitonng shail be carried ocut for
adour control,

43, Vater guality around the landiil site shall be montored re egulariy 16 2xaming the impdct on

the ground water,

The storage and handling of hazardous wasiss small be as per the Hazardeous Waste

Managzmant Rules,

45. Subont details of a comprehensve Disaster hianagement Plan including emergency cvacuaton
g naturgt and man-mads disaster.,

46, F ub i heaning to be conducied for the project i accordance with provisions of Envirenmental
Impact Aszessment Notification, 2006 and the ssues raise by the pubiic should be addressed
in the Envircnmental Management Plan. The Public Hpgring shoud be conducted based an the
ToR letter issued by the SEi84.

47. A datadled dealt EIAJEMP report should be gprepared in accordance with the above additional
TOR and should be submitied (o the Ministey in accordance wilh Lhe Notifs caLn,

48 Details of litigation pending sgainst the project, o any, wits direction forder passed by any

curt of Law agaiast the Project should be given.

49 The cost of the Prowect "m;_]::*?.l cost and recurring costl as well as the cost towards
implementation of EMP should be clearty spolt cut

Additional Condition:-
i- Al pages of techncal Socuments/EIAJEMP ete. should ke sigrred by the consuitant sng
Project proponent Loth,
2- Copy of all the analysis re
be annexed with the FiA
ume of presentation.

posis duly signed by ansivst approved by MABL or MoFT&0C shall
repor‘ and-original analysis reports should be presented at the

3 RIOU signed Detwern ‘hf’ groject groponent and the consultant shauld be submutted.

4. Acertificate from Forest Degartment snall be obiaine cd th stiand s invelved and
i forest fand is srva‘\fd the project proponent shall obiain the fomst clearance and
pecmussion of Centrzl and State Government as per law under the provisions 5f Forest
[censervation) &ct, 1930 and submit alang with £iA,

5- Puvlic heating shall b fucted as per D1A notication, 2006 {as amendes).

&~ SEIAA apined that the oroject proponent shall submit nermesson of CGWA or proposal for

aiternative source of fresh watsr,
7 PP consultant should submut, in & tabular form, 511?cham.ﬁm adopms by them and slatus
of compliance of grovisions of “Revised Guidennes for Common 8io medical Waste
Treztment and Sisposal Facitities, 20167 ssued by CPCB
s 3

5 Detaled pian for proper segrepation and disposal of Siomedicel waste in order nol Lo

centaminale gooundwale

neh 0 turn may inlect humans and animals alike.
Detasled plan tn rontan b 'arrmcii-:a! wiaste i arder to keep it away from birds, rodents, and
stray amimils {ay wrrll as humons) .

sus 24503 grd compounds, including

Y- Ustaded glan for ensufing ncnorelesse £
toxie metals fead, cadmivm, and

hyarochlonc acid, diowns and furansz, a-

mersury 1o air { land / ground watar.

3
n
N
w
7
n
o
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Tarms of Referents for Proposed Commen Biemedical Wasie Treatnvent Saciity (CBWTS] st Vill- Bhagos-aMabul, PQ-tlartingany,

Dalt-Arampgarty, Uttar Pradesh M/s Silkon Bigtenh Private Linsitod .

10 A dewnted plan for regular znnual pealth chock-up of workers and cmployees should be
drawn foridentifying and cunng fung infections, parasitic infectaons, skin infections, spread
of viralitlnesses such as Kiv, Hepatitis 8 and €, bacteremia, choiery and tubercuinss.

Li- Bvery 3 year, environmentzl audil should be carried cut tiraugph acuredited environmental
auzitors and findings should be reporied aicng with compliance of £

coaditions,

12- 33% of land area shouwld be brought under tree cover and any starding tree should be
transpianted snd survval be ansurec. A scheme 1o this effect should be subinitted aleng
with BEACEMP roport :

13- Soiar power shall be uzed far lighting 1o reduce the powae! 103d on and. Separate electric

meater shall be instaited for solar power. Solar waler heating shall be provided 1o meet 20%

if

{1

the hat water demand of the buitding or as per the reguiremernt of the local building

Bya-hrws, whichever  egher

The final EIA report after wncorporaticn of public neacng absesvalions/oamments should be

sulimitied to the commities for further cansiceration of the matter.

YOou are 2dvised o submit the FIA-ERE reonrt ingargorating recommendations of public hearing

for further consideration of the matier 35 por procedure (:d down in the Gazetts Notfication SO
1532(E) dated 14.09.2006 as amended. The matter #iil not be consdersd pending 1l your tegply or
SIAJERE recort §s received . ‘

fhisigissued with the aparoval of competsnt suthority

’

{Shruti Shukia)
Ceputy Director, Dok, UP &
Nodal Officer, SE1AA, UP

F

Nowoieiseenne.... [PArya/SEIAA/6635/2019 dated: As above
Capy, thraugh eon for information and necessary action to ~

1. The Principal Secretary, Department of Envirenment, Forest and Climate Change, Government
of Uttar Pradesh, Lucknow {email - seenvups@rediffmail.cam)

2. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, for Bagh Road, New Delhi-11000% (email
- sudheer.ch@gov.in)

3. Deputy Director General of Forests {C), integrated Regional Office, Ministry of Environmaent,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow -
226020 (email ~ rocz tho-mef@nic.in)

<. District Magistrate, Aramgparh, Uttar Pradesh.

5. Membcer Secretary, Uttar Pradesh Pollution Control Board, T{-12V, Parvavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 lemail - ms@uppch.com)

&. Copy to Web Master for upinading on PARIVESH Portal,

Copy for Guard Eile.

{Shruti Shukla)
Deputy Dirsctor, DoE, UP &
Nodal Officer, SEIAA, UP

Page 6 oié
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.W 13

(=" UTTAR PRADESH POLLUTION CONTROL BOARD

R
) 7)539 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

o o
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppch.com

Validity Period :21/10/2021 To 20/10/2026

Ref No. - A _ Dated:- 03/03/2022
140054/ UPPCB/Azamgarh (UPPCBRO)/CTE/AZAMGARH/2021

To,
Shri VINAY KUMAR RAI
M/s SILKON BIOTECH PRIVATE LIMITED ;
Village-Bhadon, Pargana-Mahul, Tehsil-Martinganj, Azamgarh, UP. AZAMGARH, 223224
AZAMGARH

Sub:  Consent £, Tsiapush for New unit/Expansion/Diversification under the provisions of
vvater (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

PMease refer to your Application Form No.- 13856400 dated - 21/10/2021. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

B Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates -
B- Main Raw Material :

B Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
NA Metric Tonnes/Day 0
C- Product with capacity :
Product Detail
Name of Product Product Quantity
| CBTWEF (Incinerator: 250 Kg/hour) 0
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
NA Metric Tonnes/Day 0 0

2 Water Requirement (in KLD) and its Source -

Source of Water Details

Source Type Name of Source Quantity (KL/D)
Ground Water (within Borewell 10.0
premises) L

3. Quantity of effluent (I KLD) :
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Effluent Details
Source Censumption Quantity (KL/D)
Domestic 2.0
aaa 8.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel ' Consumption (tpd/kid) ’ Use _
For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 20/10/2026 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This CTE of M/s Silkon Biotech Private Limited is valid for establishment of Common Bio
Medical Waste Treatment Facility (CBWTF) at Village-Bhadon, Pargana- Mahul, Tehsil-
4

) Martinganj, Azamgarh, UP, 223724

2. This CTE is valid for common facility for Bio medical waste treatment through double chambered
incinerators of capacity 250 Kg/Hr, Autoclave 1000 Kg/batch and Shredder 150 Kg/Hr as proposed.

3. The CTE shall only be valid with the effect from the date on which the proponent obtained
Environmental Clearance (EC) from SIEAA, UP.

4. The proponent could not start construction activities before obtaining Environmental Clearance
(EC) from SIEAA, UP, failing which this CTE would deemed void.

5. The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of
Ground Water within 03 months failing which this CTE would be deemed cancel.

6. The proponent shall submit adequacy of proposed Water Pollution Control System, Air Pollution
Control System done by reputed technical Institution like IIT/NPC etc.

7. CBWTF shall strictly comply with the CPCB guidelines dated 21.12.2016 for setting up the
Common Bio Medical Waste Treatment Facility.

8. CBWTF shall install ETP of capacity-10.0 KLD for treatment of industrial effluent.

9. CBWTF shall provide the arrangement for storage of incinerator ash as per CPCB guidelines and
shall obtain membership of Common TSDF for disposal of incineration ash.

10. CBWTF shall comply with the emission Standard for treatment and disposal of Common Bio
medical waste by incineration as per Schedule-II of BMW Rules 2016.

11. Transportation and handling of Bic-medical Wastes shall be as per the Biomedical Waste
(Management and Handling) Rules, 2016.

12. Record w.r.t. operational parameter of autoclave such as temperature pressure etc. as well as
records for validation test conducted to check efficiency of autoclave shall be maintained.

13. Incinerator shall be operated in accordance with Bio-Medical Waste Management Rules, 2016
W.I.t-maintenance of Temperature for primary and secondary chamber of incinerator.

14. Incinerator Ash shall be disposed through TSDF and Log books/records shall be maintained
properly for generation and disposal of incinerator Ash.

15. The water generated from scrubbing system of incinerator shall be treated through ETP and
treated water shall be recycled for scrubbing purpose and for irrigation in the premises. No effluent
shall be discharged directly or indirectly outside the premises.

16. Discarded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall
be provided for disposal of waste sharp as per CPCB Guidelines.

17. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual
report shall be submitted.

18. The CBWTF shall comply with the provisions of Hazardous and Other waste (Management and
Trans boundary Movement) Rules, 2016.

19. The facility shall ensure bar coding system to be adopted by member of healthcare facility in
accordance with Bio Medical Waste Management Rules 2016.

20. The CBWTF shall obtain the State Ground Water Department permission for withdrawal of
ground water and also comply with the CGWA guidelines for recharging of ground water.

21. The Facility shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppch.com.
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22. Separate space for untreated Bio Medical Waste shall be provided by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

23. Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.

24. CBWTF shall install Online Continuous Emission Monitoring System and Online Continuous
Effluent Monitoring System with data connectivity to CPCB server before commissioning of the
plant. ,

25. Onsite emergency plan approved by the competent authority shall be submitted to board.

26. Project shall install at least 0.5 meter from roof level along with acoustic enclosures on DG set of
capacity 50 KVA for use of backup power.

27. The dust emission from the construction sites will be completely controlled and all precautions
will be taken as per the provisions of Construction & Demolition Waste Management Rules 2016.

29. Project shall comply with the provisions of SWM Rules 2016 and provide facility for safe
disposal of generated solid waste in housing project area.

30. Construction Work/installation of plant and machinery for the establishment of CBWTF shall be
started after obtaining the Environmental Clearance under the Environment (Protection) Act, 1986.

31. The CBWTF shall comply with the Guideline of CPCB and shall only cater to beds which are in
addition to 10,000 beds admissible to pre-existing CBWTFs located within 75 km radius.

32. CBWTF shall comply with the relevant provisions of Environmental Laws.

33. To ensure the compliance of CTE condition from 1 to 32 a Bank Guarantee of Rupees 100,0000/-
(Ten Lacs only) in the prescribed format shall be submitted to the Board within 15 days, failing
which this CTE would deemed void.

34. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTE and attract action under the
provisions of Environment (Protection) Act, 1986.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 03/04/2022 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

RAM KUMAR

SINGH 5 ‘
Chief Environmental Officer, Circle-6

Dated:- 03/03/2022

Chief Emfir(sn!xl\lilgegtal Oific
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